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MATTERS UNDER RULE I

(i) HeaLTE or SHERt NAGAEUSHAN
PaTHAIX

SHR! D. K. PANDA (Bhanjangar):
Mr, Speaker, Sir, with your kind
perrmussion, I am faising the question
of M. Nagnbhushan Patnaik, who is
being lodged in the Visakhapatnam
fail for thu last several years. His
health condition is abnormally deter-
orating and it has reached a dangeroua
level. Therefore, I bring it to the
notice of the hon Health Ministex
that, in spite of an order from the
Andhra Pridesh High Court that he
should be tunsferred to the Hyderabad
bospital, the Andhra Pradesh Gov-
ernor, the hureacratic officers and the
Jail Superiatendent, all of them, have
colluded to prevent him from being
transferred to the Hyderabad Hospital
where at luast some treatment could
have been given to him.

A letter has been addressed to the
Prime Minigter, to the Home Minister
and also tuv the Health Minister—the
letter 1s dated 15th Apml 1878—by
Shr: Ratan Das, Secretary of Utkal
Gandhi Smarak Nidi, Bakharabad,
Cuttack. The whole of Orissa, the
entire democratic minded people are
standing behind this 1ssue; they have
demanded his immediate release
Apart from that, commutation of the
death sentunce has been demanded
from all quarters, and 200 Members of
Parliament have also signed it. I will
read out one portion of the letter writ-
ten by Shri Ratan Das:

“You night be aware that Naga-
bhushan is battling with death in
his condemned cell, efficted by
serious stomach ulcer. He Jost
about 30 pounds in two months.
Pitying his condition, on a petition
by a wei-wisher, the Andha Pra-
desh High Court ordered his trans-
fer to Hyderabad so that he could
get propee treatment at the Osmania
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dhi. What ia the conspiracy going on?
Such & devoted young man is not
lacking in patrotism, who i all-out
to defend the country, all-out for re-
construction of the country, all-out
for socialism.. .

MR. SPEAKER: The simple point
was, the attention of the Minister was
to be drawn to his health condition

SHRI INDRAJIT GUPTA (Ali-
pore): The simple point {s that An-
dhra Pradesh 18 now under President's
rule. Are they going to comply or
not comply with the order of the High
Court, ordering the transfer of Shri
Nagabhushan to Hyderabad for treat-
ment at the Osmania Hospital”? Do
they want to finish um off m the jail”
People are figting for commutation of
the death sentence, but they want to
fAmsh him off in the jail

SHRI D K PANDA-
stated in that letter:

“The Sperintendent of lhe Visa-
khapatnam Jail, Mr. Kapadia, has
been acting mala fide in the matter
from the very beginnming When
the High Court ordered his transfer
to Hyderabad, the Superintendent
tried to transfer hum to the Raja-
humundry jail. The local medical
authorities are colluding with the
Jaal authorities to deuy proper
treament to Nagabhushan Several
telegrams from political prisoners
to the State autherities pleading for
Nagabhushan's tramsfer to Hydera-
bad were not transmitted by the

Superintendent and this proves his
mals fide in the matter.”

It is also
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Therefore, I want to know from the

hon. Migister whether immediate steps
are going to be taken $0 bring him
immediately to Delhi for treatment

bis transfer to Delhi and proper medi-
cal treatment at the Medical Institute.

Thirdly, when there is a High
Court, order, why should it have been
violated?

The matier may be referred te the
Home Ministry for an answere here
and new,

MR. SPEAKER: May I invite your
attention to one thing? Every day
this ‘Zero Hour’ which was only meant
for half an hour or so, actually goes
beyond 1 O'clock and sometimes be-
yond 2 p.m. also and this is a very un-
desirable practice that 1z taking
place.... (Interrutpions) Everybody
you do it. You go right upto 1.30 p.m
—and todey 2 p.m. After all, there
should be a limit.
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The time is so short. There are so
many speakers and the time available
is not so much. So, I have allowea
the Minister—because a request came
from the Parliamentary Affairs Min-
ister—that the Minister of Agricul-
ture will reply tomorrow, not to-day,
because there is no time left.

SHRI D. K PANDA:
the hon. Minster?

MR. SPEAKER: What you have
raised will be conveyed to him and 1
think he should come with some state-
ment.

No reply from

13.58 hrs.

{Mgr. DerUTY-SPEAKER in the Chair]
(ii) Stk sy EMPLOYEES OF
MazacaoN Docks Lip,

MR DEPUTY-EPEAKER- Mr.
Jyotirmoy Bosu.
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Rs. 51 per day 1s a
lot of money. I want to give the
money's worth to the people of the
country.

Nearly 800 employees belonging to
the clerical and subordinate staff of
Mazagon Dock have gone on strike
since Bth Apnl, to protest against the
policy of the management in respect
of the award of the Industrial Tri-
bunal, which had recommended a
substantial wage rise. It will be re-
called that both the Unions as well as
the management bad joint approached
the Tribunal under Sec. 10(2) of the
Industrial Disputes Act and it is,
therefore, amazing that the Manage-
ment should now file an appeal before
the High Court in order to defer and
deny the substantial wage rise secur-
ed by the employees.

The Mazagon Dock Ltd is a public
sector concern in the Ministry of Def-
ence Production and it must set an
example before the employers in the
vrivate sector in respect of an award
by the third perty. Instead, it seerms



